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24.06.2020  Learned Counsel for Appellant Shri Aditya A. Pandey states 

that he has made efforts to serve notices in the Appeal but could not due to 

lockdown. He further states that Appellant is making efforts for settlement.  

 The Appellant has not corrected the cause title with regard to Respondent 

No. 2 as directed on 04.03.2020. The Appellant to do the needful. The Appellant 

to complete service of notices also. Learned Counsel for Appellant is permitted 

to get the necessary corrections done through Registered Clerk and for taking 

steps like payment of process fee etc. and complete service on Respondents.  

 List the Appeal after four weeks.   
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